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M R , S P E A K E R  : The question is

“ That the Bill be passed .”

The motion was adopted.

IS.30 hfs.

13. 26 hrs.

M O T IO N  U N D E R  R U L E  388

S U S P E N S IO N  OF P R O V tS  TO R U L n  66  IN  
RESPECT OF P E ' iS O N A L  IN JU R IES

( C o m p e n s a t i o n  i n s u r a n c e )
A ME N D M E N T  BILL

T H E  D E P U T Y  M IN IST ER  IN T H E  
M IN IST R Y  O F  L A B O U R  A N D  R E H A B I-
L IT A T IO N  (SH R l B A L G O V IN D  VERMA>
I beg to inave :

“ That this House  do suspend the 
proviso to rule 66 of the Rules of 
Procedure and Conduct of  Business 
in Lok Sabha in its application to 
m otions for taking into considera-
t ion  and  passing o f  the personal 
Injuries (Com pensation  Insurance ) 
Am endm ent Bill, ly71, in as
much as it is dependent upon the 
personal Injuries (Emergency
Provisions ) A m endm ent  Bill, 
1971.”

M R . SP E A K E R  : The question is ;

“ That this House do suspend the 
proviso to rule 66 of tine Rules of  
Procedure and Conduct of  Business 
in Lok Sabha in it applic ition to 
m otions for taking into considera-
tion and  passing o f  the  Personal 
Injurie* (Compensation Insurance) 
A m endm ent Bill, 1971, in as much 
as it is dependent upon Personal 
Injuries (Emergency Provisions) 
A m endm en t  Bill, 1971.”

The inotioe n’̂35 adopted :

P E R S O N A L  IN JU R IE S  (C O M P E N -
SA TIO N  IN S U R A N C E ) A M E N D -

M E N T  BILL

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IST R Y  O F  L A B O U R  A N D  R E H A B I-
L IT A T IO N ) (SH RI B A L G O V IN D  VERMA; 
I beg to move* ;

“ That the Bill further to am end  the 
Personal Injuries (Com pensation  
Insurance) Act, 1963 be taken into 
considera tion .”

The Personal Injuries (Coinpeiisation 
Insursnce) Act 1'.'63 is the second of the 
twin Acts governing grant o f  relief during 
the last emergency, the first being the 
Person.il Injuries (Emergency Provisions) 
Act 1962, the extension of which to the 
present emergency the House has already 
considered. This Act was promulgated to 
provide for Paym ent of  compensa tion  to 
certain classes of  workers like thoie  in 
factories, mines, plantations and major 
ports, for personal injuries sustained during 
the emergency. This compen-:ation is (o be 
in addition  to the relief provided under 
the Persona! Injuries (Emergency Provisions) 
Act 1962 so that the total benefit received 
will be about the same as under the 
w orkm en’s Com pensation  Act 1923. As I 
mentioned earlier, the liability to pay 
compensation under the W orkm en’s C om -
pensation Act 1923 and the Employees 
State Insurance Act (948 ceases to exist in 
the case of such injuries and the workmen 
covered by these Acts draw relief under the 
two emergency enactments.

The  Personal Injuries (Compensation 
Insurance) Act 1963 imposes on the 
employers o f  workm en liabili ty to pay 
compensation in respect of  personal injuries 
to the extent the am ount o f  compensation  
payable under the w o rk m en ’s Comp.;nsation 
Act 1923 excceeds the relief payable under 
the Personal Injuries (Emergency Provisions) 
Act 1962. It also provides for compulsory 
insurance of the liability by the employers 
with G overnm en t  based on the premium

V.

*Moved with the recommendation  o f  the President.
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rates which can be varied with reference to 
the actual nature o r  extent of the liability as 
it may exist from time to time. A scheme 
called the Personal Injuries (Com pensation  
Insurance) Scheme 1965 was promulgated 
under  ihe Act during the last emergency and 
it is proposed to extend the the same to 
the present emergency after the Act has been 
amended by the Bill under consideration.
Every employer including a  contractor,  
other than  Governm ent,  is required to take 
cut a policy o f  insurance from the Central 
G overnm ent,  and this policy insures his liabi 
lily under the Act.  F o r  the purpose of 
operating the scheme o f  insurence. Govern-
ment apppoints  an agent on paym ent of 
lem unera t ion .  The L .l .C .  was appointed 
as an  agent during the last empergency and 
i t  proposed to be so appointed again new.
The lotal am ount of p remium  is fixed after 
the termination o f  the emergency. M ean-
while,  advance payment against the final 
toial premium is recoverable from the e m -
ployers periodically at intervals o f  not less 
than  a  quarter o f  an  year and  the rate  o f  
advance premium  is notified from time to 
time. A Fu n d  called the personal Injur- 
ries (Ccmpensalion Insurance) Fund  is crea-
ted from the receipt under the scheme and if 
the amount in the Fund  is not sufficient at 
any time, the Centra l  Governm ent pays into 
the Fund  as an advance out o f  the general 
revenues such am ount as may become nece-
ssary. Governm ent carries its own risk and 
the Fund  cannot be utilised to pay com pen-
sation to workmen employed by G overn -
ment.

Indian Tariff 
(Arndt. Bill)
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‘ ‘That C lausei  2 to  5, Clause 1, the 
Enacting Fo rm u la  and the Title  stand 
part  o f  the Bill. ”

The motion was adopted-

Clauses 2 to 5, Clause l , the 
Enacting Formula, and the Title 
were added to the Bill.

B A L G O V IN D  V E R M A  ; I beg

“ That the Bill be passed .”

M R  S P E A K E R  : The question is

“ That the Bill be p a ised .”

The motion y/as adopted

IS. 34 hrs.

IN D IA N  T A R IF F  (A M E N D M E N T )  B IL L

T H E  M IN IST E R  O F F O R E I G N  T R A D E  
( S H R I L. N .  M IS H R A  ) : Sir ,  I beg to 
move:

I will not take more t ime of the House 
and hope the House will appeciate the u r -
gency and in irorlance  of this measure and 

give its approval to the Bill.

M R  SP E A K E R  ; The question is :

“ That the Bill further 
Personal Injuries 
Insurance) Act, 1963, 
considera tion .”

to am end  the 
(Compensation 
be taken into

The motion was adopted.

MR. S P E A K E R  ; There are no a m e n d -
ments.

“ That the Bill fu r ther  to a m en d  th« 
Indian Tariff Act,  1934, be taken  into 
considera tion .”

A t  hon. members may be aware, p ro tec -
tion to the dyeintermedia tes and a lu m in iu m  
industries is due to expire on  the 31st Dece-
mber,  1971. The Tariff C om miss ion has 
reviewed the perform ance  of these industr ie -  
and  ha t  submitted its reports thereon. G o re -  
rn m an t’t  Resolutions containing their  decis* 
siotks on the reports,  together with copies 
o f  other connected papers,  were laid on Ihe 
Table o f  the H ouse  on  the 14th ins tan t .

o
I thall  now refer very briefly t the two 

industries under cosideration, talking dye- 
interraediates firtt .  This is a  good example 
of an Ind ian  industry which has developed 
gr«atly under  protection. Starting  with the


